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(a) whether Government attention has
been drawn to the threat given by the La-
dakhi Budhists Association to launch an
agitation for an autonomous District Council;

(b) if so, the details of their demands;
and

{c) the Government's stand in regard
thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFT| MOHAMMAD SAYEED): (a)
to (c). The Ladakhi Budhists Association
have since dropped their demand for Union
Territory Status and have instead demanded
autonomous District Council for Leh. 1t is for
the State Government to consider the de-
mand of the Association with in the frame-
work of the constitution of Jammu and Ka-
shmir and other Stale laws.

Committee te. Enquire into Delhi Police
Officer’s Delinquencies

6648 SHRI DHARMESH PRASAD
VARMA: Will the Mmister of HOME AF-
FAIRS be pleased to state:

(a) whether the committee set up to
inquire into the delinquencies of Delhi Police
Officers during November. 1984 riots in Delh
has submitted rts report;

(b) i so, the finding thereof, and

(c) the achion taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (c). The
Kapur-Mittal Committee, which was set upto
enquire into the delinquencies of Delhi Po-
lice Officers has submitted its Report to the
Lt. Governor of Delhi on 1st March, 1990,
and is under examination of the Delhi Ad-
ministration.
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Recommendations of Kapur-Mittal
Committee
6649. SHRI SHANTILAL PU-

RUSHOTTAMDAS PATEL:
SHRIMATI GEETA MUKHERJEE:
SHRI KAILASH MEGHWAL.:
SHRI KIRPAL SINGH:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Justice
Kapur 2 co-member of the Kapur-Miital
Committee set up to inquire into the delin-
quencies of Delhi Police Officers during
November, 1984 riots in Delhi has recom-
mended the institution of a full-fledged high
powered nquiry into the conduct of the po-
lice personnel; and

(b) it so, the details thereof and Govern-
ment's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). The
Report of Kapur-Mittal Committee submitted
1o the L1. Governor, Delhi on the 1st Maich,
1990 1s under examination in Delhi Admini-
stration.

[ Translation)
Land under Dethi Land Reforms Act

6650. SHRI LK. ADVANI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the maximum limit of imgated land
in possassion of one family under the Delh
Land Reforms Act;

(b) whether sanction to purchase the
land and get it registered in villages of
Mehrauli Tehsil was issued to some people
during the year 1985; and

(c) if s0, the details and reasons thereof?
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THE MINISTER OF STATE FOR
RURAL DEVELOPMENT IN THE MINIS-
TRY OF AGRICULTURE (SHRI UPENDRA
NATH VERMA): (a) Under the provisions of
Delhi Land Reforms Act, no maximum limit
of land irrigated or otherewise which could
be held by one family is prescribed. The limit
of holding to be held by the bhumidhars is
prescribed in the Delhi Land Holding Ceiling
Act, 1960, details of which are as under:

7.25 hectares, in case of land
which i assured of irrigation
from a private source of irmga-
tion and is capable of yielding
at least two crops in a year; or

(@ i

i) 5.8 hectares, in the case of
land which is assured of irriga-
tion from aGovernment source
of irrigation and is capable of
yielding at least two crop in a
year; ot

10.9 hectares, in the case of
land which is assured of irmga-
tion from a private source of
irrigation and 1s capabie of
yielding at least one crop in a
year; or

® 0
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iiy 8.7 hectares, in the case of
land which is assured ot irriga-
tionfrom aGovernment source
of irrigation and is capable of
yielding at least one crop in a
year; or

(c) 21. 8 hectares, in the case of
any other land including an
orchard.

In addition 1o the above land,
aperson representing afamily
shall, also be entitled to hold
land not exceeding the ceiling
limit for each of his major sons.

(b} and (c). Transfer of land in Delhiis
registered under the Indian Registration Act
only when a No Objection Certificate is ob-
tained trom the Deputy Commissioner, Delhi
under the provisions of Delhi land (Registra-
tion on Transfer) Act, 1962. This No Objec-
tion Certificate is issued only in respect of
lands which are free from the notification of
acquisiticn 1ssued under Section 6 of the
Land Acquisition Act. Particulars of such
N.O.C.issuedon27.3.85,25.7.85and 8.8.85
are given in the Statement enclosed.
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